bl TEM NO. 4 REG STRAR COURT. 2 SECTI ON | VB

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR MR. MV RAMESH
Petition(s) for Special Leave to Appeal (C No(s). 30760/2012
RAGHBI R SI NGH & ORS. Petitioner(s)
VERSUS

STATE OF HARYANA & ORS. Respondent ( s)
(with office report)
Date : 02/01/2017 This petition was called on for hearing today.
For Petitioner(s) M . Deepak Goel, Adv.

For Respondent (s) Dr. Kail ash Chand, Adv.

UPON hearing the counsel the Court nmade the follow ng
ORDER

Ld. Counsel for the petitioners has filed proof after serving
copy of pleadings to the Standing Counsel for State of Haryana who
is appearing for r espondent No. 1. Hence  service is deened
conpl et e.
Ld. Counsel for t he r espondent Nos. 2, 3 and 4 have fail ed to
file t he counter af fidavit within t he peri od sti pul at ed under t he
rul es.
S ervice of notice is conpl ete on the other respondent s but no
one has ent er ed appear ance on their behal f. Vi ewed, in t hat
cont ext, t he matt er shal | be processed for listing bef ore t he
Honé&#39; bl e Court, under t he rul es.

(M V RAMESH)
Regi strar



